255 Cyclonic Losses in
Andhra Pradesh (St.)

{Shri Bhanu Pratap Singh|

weather conditions from the 1€th
evening and bringing in heavy rains.
This cyclonie storm struck the Masu-
livatam Kakinada coast on the 19th
November, 1977 and in accor-
dance with the information obtained
from the State Government caused
widespread havoc in the coastal dis-
tricts of Nellore, Prakasam, Guntur,
Krishna East Godzvari and West
-Gocdavari. The storm rose in inten-
sity from 7.30 p. m. on the 19th and
caused high tidal waves in the Mas-
ulipatam and Chirala areas of Kri-
shna district. The wind speed ranged
from 100 to 150 km per hour  and
there has been heavy rainfall in the
atfected areas on the 15th and the
20th November. 1977. Repalli Taluk
of Guntur district had been complete-
ly cut off and a nclicopter was given
to (e Collector iu reach this zrea.

In accordance with the latest in-
:ormaiion the Stale Headguarters
nuve received reporis of loss of 628
live: in the distriet of Guntur, 223
in the district of Krishna, 23 in the
distriet of Prakasam and five each in
{he districts ¢f Easi Godavari and West
Godavari. One death was reported
from Nellore district giving a total
of 385. Most of the deaths are report-
ed to be due to house collapses. These
figures are only tentative and the
State Governmernt are anticipating
further reports.

It was also indicated by the State
Government that there has been ex-
tensive loss of standing and harvest-
ed paddy crop and a large number
of houses and huts have been des-
troyed or damaged. Sugarcane, to-
bacco and other plantation crops also
have been very badly damaged and
‘trees have been uprooted. About
a lakh of people are feared to have
been rendered homeless in the town
of Guntur alone. Road, railway,
telephonic and telegraphic ‘communi-
cations have been affected and this is
telling upon the relief operations. The
‘State Government have deputedd four
:senior officers for supervising and co-
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ordinating relief operations in the four
districts of Krishna, East Godavari,
West Goudavari and Guntur.

The Chief Minister accompanied by
the Chief Secretary and other senior
officers have left Hyderabad for aerial
survey this morning. It is under-
stood that the State Government are
taking all necessary action for relief
and the Defence Services are cffering
all possible assistance to the Civil
authorities and the State Government
are fully satisfied in this regzard. They
are also satisfied that adequate ad-
vance notice about the cycionic storm
had been given and all pos:ible fre-
cautions had been taken. No shor-
tage of foodgrain has so far been re-
purted and the neceds of the State
Government in this regard will be ful-
ly met. Difficulty is being experien-
ced due to failure of electricity which
is also alfecting drinking waler ~ipp-
ly. The financia! position of the State
Government is satisfuciory. The
State Government is likely to sppro-
ach for Advance Plan Assistance alter
the full assessment of the damages is
available in a week's time. In uccor-
dance with the information available,
the cyclonie storm has abated though
in certain areas aerial operatlions were
not possible yesterday afternoon be-
cause of bad weather. Further inior-
mation is being ascertained. The
Central Government is keeping con-
tinuous watch on the situation and
isin touch with the State Government,
The Ministries of Health, Education
and Social Welfare and Engery have
been alerted to render all pessible
assistance to the State Government.
Every effort is being made to alle-
viate the sufferings of the people of
Andhra Pradesh.

12.24 hrs.
RE: FAST BY NEO-BUDDHISTS

SHRI VASANT SATHE (Akola):
Sir, I want to request you to allow a
discussion in the House on the situa-
tion arising out of the fast undertaken
by the leaders of Buddhist followers
of Baba Saheb Ambedkar. It is the
seventh day of their fast. Their
condition is very critical. @We want
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a discussion in the House on this very
serious matter. A Calling’ Attention
notice has been given. But that is
nol enoush. Kincily wsllow half an
hour or an hour for a discussion on
this serious matter. We want
know the attitude of the Governmsnt
on the whole question. It is a policy
matter. I would request you to take
the opinoin of the House and fix some
time for a discussion. [ hope the
Prime Minister will not deny a dis-
discusgion on this very importani
cussion on this.

SHRI SAUGATA RAY (Barrack-
pere): The Depuiy-Speaker of Mazha-
rashira Assembly is also on a fast
in regard to the matter of granting
all facilities to neo-Buddhists. We
have given a Calling Attention notice

on that. But so far no discussion
has been allowed in the House o.
their fast. It is a very serious mat-

ter. I would request you to allow a
discussion in this imporfant matter

MR. SPEAKER: The Leader of the
Oopposition has given notice of a
Calling Attention. It will be taken
up.

SHR!I YESHWANTRAQO CHAVAN
(Satara): Sir, I gave a Calling Atten-
tion notice in the last week, It is sup-
posed to be a Calling Attention notice
on a matter of urgent public impor-
tance. Now, again, you are wanting
us to wait {for another two days. In the
meanwhile, T would reguest the Go-
vernment—the Prime Minister is pre-
sent here—to agree to an early discus-
sion, These people are on fast for the
last seven days. Some of them are
very old people. In order to end
their agony, can we not agree to a
discussion in the course of this after-
noon so that we will be able to know
the Government's policy and we will
amle to persuade these people to give
up the fast? It is not a question of
cenfrontation. It is not in that spirit
I am asking. In fact, they have also
sympathies for them. We have alsc
sympathies for them. Certainly,
those people feel that the road has
been blocked for their further pro-
gress, I would request the Prime
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Minister to agree to a detailed dis-
cussion in the course of this after-
noon so that the Calling Attention
notice may also nut be necessarvy.

SHRI SAUGATA ROY: The Deputy
Speaker of Maharashira Assembly is
aiso fasting......ccosaiin

THE PRIME MINISTER (SHRI
MORARJI DESAI): The fast of a
Deputy-Speaker or any other person
is equally important. I do not want
to consider a Deputy-Speaker fasting
as more important than another per-
son fasting. But this fasting, I am
afraid, has not been undertaken for
a cause which I can immediately ad-
vocate. I have had discussions with
the leaders of neo-Buddhisis not once
bul several times. The whole pro-
blem is thatl for tweniy years they are
out of the Scheduled Castes because
they have converied themselves into
another religion. That is why they
ceased to be members of the Sche-
duled Castes, They now want to be
considered as the Scheduled Caste
members,

SHRI YESHWANTRAQO CHAVAN:
Not precisely.

SHRI MORARJI DESAI: This is
what they tod me. Tkey want to be
considered as Scheduled Caste mem-
bers If they want the same fa:jlitics ag
the Scheduld Casie members, il means
that they must also be considered
as Scheduled Caste members.

I have already told them that they
can be considered backward class and
whatever is allowed to Backward
classes will be admissible to them. [
have told them that. But they insist
on concessions now being given to
Scheduled Castes and therefore, it
would not be possibe for me to do so.
I never said I am not going to discuss
the question with them at any time. [
am prepared lo Jiccuss it with them
whenever they want {0 discuss. Bul
that does noi nweon that [ c¢an hold
out a promise that I accep: the ¢emand.
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{Shr Morarn Desml

Then I have never refusri to diwcuss
it at any time With a But under
pressure of this kind, I cannot discuss
it
(Interruptions)
wtrft worre Wit (arad IO)
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The issue 15 =ot closed, 1t is open
1or discussion He is prepared to diy-
cuss it at any time

SHRI SAUGATA ROY It 15 un-
forfunate that the lady Member has
taken such an unkind wview of the
thing 1 went to see these fasting peo
ple thi® morning af‘er { have given all
these noticess They do not say that
the 1ssue 1s closed If the Prime Minig-
ter, after a discussion in the House
makes an appea] {5 {hem that they
withdraw the fast they will consider

(In’erruptions) Why was he safing
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that the issue was closed, nothing
more could be discussed?
MR SPEAKER They have never

said that (Interruptions)

SHRI DHIRENDRANATH BASU
(Katwa) We want to discuss it n
the House

(Interruptions)

MR SPEAKER I cannot allow a
discussion unless both sides are agreed
today If the Prime Mimster =
agreeable for a discussion today, I
have no objection

SHRI MORARJI DESAI I am not
agreeable to a discussion today in
the House

AN HON MEMBER Tomorrow

SHRI MORARJI DESAI Not to-
morrow either I am prepared to dis-
cusg it with them if they wart to dib-
cuss It 18 on that issue they have
gone on hunger strike

(Interruptions)

SHRI VASANT SATHE Why are
you depriving the House of the oppor-
tunity to discuss 1t today?

SHRI MORARJI DESAI It cardnet
be decided at present in the House
Therefore, 1t 15 no use discussing it
It 15 not a problem which can be de-
cided 1n gne hour o1 iwo hours

(Interruptians)

MR SPEAKER I cannot do agy-
thing more  (Interruptions) ;

SHR] VASANT SATHE This kied
of attitude will not do Why was Re
saying ?(Interruptions)

MR SPEAKER He is not beund
to give you the reasons :Interruptien)

SHRI VASANT SATHE We will
not discuss i in the House Don't ysu
think this 15 not a matter betwam
the Prime Minister and those pedgie
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alone? It 15 not & private matter We
are equailly concerned We want to
kmow the policy and the attitude of
the Government Why 1s he depriving
us ?  (Inmerruptiog) Then we
will walk out

MR SPEAKER ‘What 15 all this
every time? (Int>r uptions)

SHRI YESHWANTRAO CHAVAN
‘When the Prime Munister says that the
question 15 important enough and that
he 15 willng to discuss it himself
Why 15 he depriving this House of this
opportunity to  discuss this  1ssue?
(Interruptions) Let us discuss it (In-
terruptions)

SHRI MORARJI DESAI There 1s
no gquestion of discussing 1t m the
House A discussion like this 15 not
goung 1o solve the question in one
hour or two hours Therefore, I do
not want to go into a discussion Iike
this

(I turruptions)

MR SPFEAKER I am on my legs
Plegse sit down Before me, there 1s
only one Call Attention I allowed
that Call Attention I am going to
have it on Wednesday Ther: 1s no
difficulty There 15 no other motion
before me and theref nc nothing
arises (Interruplioms)

SHRI VASANT SATHE We want
a discussion on lus todav (Interrup-
tiong)

SHRI MORARJI DESAI = Already
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tmportance  You have admitied the
cnll-aitention notire on the basis that
this 18 a matter of urgent public mm-
portance Otherwise, the call-attention
notice would not have been admitted
Now the only thing 1s this In tne
cuse of eall-attention only the persons
who have given notice can participate
but here the House as a whole must
spell out thewr point of view Because
it 15 a matter of urgent public 1m-
portance I would request you not to
confine it only to the persons who
have given notice of call-attention
but give an opportumity to the whole
House to go mto this matter so that
the other Members also can express
their views and the Government may
be persuaded to formulate their views
on this particular matter

MR SPEAKER You are quite
aware that there are procedures for
that If vou had given a proper no-
tice that would have been considered

SHRI C M STEPHEN There aic
ample precedents where a particular
motion has taken a different form—
has been converted into another A
regular notice for that purpose 1s not
necessary If Govarnment

MR SPEAKER They do not agree
If they agree, there would be no diffi-
culty (Interruptions)

SHRI C M STEPHEN The only
question 18 whether this 18 & matter
which deserveg o be considered by
the House, whether this is a matter of
sufficient public importance to deserve
the attention of the House—and not
merely a statement by the Govern-
ment I submit, Sir, this 18 a matter
which deserves the attention of thg
House

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH) Al-
though, as the Prime Mimster has
just now smd this question can be
discussed under items 17 and 18 of
the agenda, if my Iriends sitting on
the Oppoaite so demre, I am prepared

I
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(Shri Chara Fingh)

to make a statement this very even-
ing on this question—on the call-at-
tention motion.

SHRI VASANT SATHE: No That
will not do.

SHRI C. M. STEPFHEN: That 15 a
different thing. The call-attention wll
be confined only to a statement by the
Government and 1o the persons who
have given notice of the call-attention
It does not give an opporiumity to the
whole Houge fo discuss tjus mailer
Now that it has been conceded that
this 15 a matter of urgent public im-
portance, the House should be per-
mitted to discuss 1t today.

SHRI VASANT SATHE' I am beg-
ging of you: Please consider the seri-
ousness of the matter. It 1s their
seventh dav of fasl I have seen how
weak they have become. Why are
you objecting to the discussion, The:e
are persons on your side who also
want to express themselves on this
Hear the views of all sections of the
‘House, have a discussion so that you
can formulate your policy Do not
make 1t = prestige lssue (Inter-
ruptions).

SHRI SAUGATA ROY. Let ys have
a one-hour discussion today in the
Thus be delayed
The peqple who are on strike are over
G0 years old (Interruptions).

rn
aof

»
MR. SPEAKER: I am not allowing
any further discussion on this unless
both sides agree, If you want a ques-
tion to be answered today. I am wil-
ling to have that this sfternoon. Mr.
Home Minister gre you willing to
have a discussion?

SHRI CHARAN SINGH: Only a
statement

MR. SPEAKER: All right, I am al-
lowing a question in the afternoon
I have given my decision finally.
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SHRI VASANT SATHE: Let us
have a discussion; please do not make
it a party 1ssue

SHRI ¢ K CIIANDRAPPAN (Can-
nanote) The poin! 18 that the whole
House wanis to have a discussion on
this matter Manry penple have sad
that

SHRI VASANT SATHE Sb, you
have more diseretion Why are you
surrendering your discrebion {o them”

MR SPEAKER 1 am surrendering
neither to you nor to them

ot wow oy & oot T &
O W FET AgAT g 1 AT fadew
t fs qf g gwr @ v fardw qur oY
aeE & wfeT v e w1 Afew
OTaT FET &, WA [EE CARD FT
faur & g (T99R) 7 oo S
WY geargey &Y e & Wi Ak
e fm T daw @ & % W
& W Ft 9 T qam W T fag
& g 1 (wwww) 3w 0T -
fadm ¥ fag wy 3oy sow
R @t 9+ fag ¥ 7 A g A
m # Y wAw fF owwer W g ?
g @0 A ¢ 5 o A gl wr
ST, WY ARG BT AW gw At
WIYH AE-WEE FA & qnd Afie
et frfader &, s v f wid
1 FI Uw qFAT ¥ |

SHRI YESHWANTRAO CHAVAN-
It is not a technical guestion, but un-
fortunately, they are making it so
It is a very urgent question, a question
which is affecting the depressed peop-
le, people who are backward and su-

flering 1n many matters. ..(inter-
ruptions). If we can manage it, we
can also have the calling attention

motion for more than an hour. I is
really in the fitness of things that you
Mr. BSpeaker, 8ir, use your #isore-
tion and allow discussion for ons ‘hour
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to that those Members who want to
participate can paiticpate in thiy
Why are you making it a techniesl
question?

MR SPEAKER The deusion 15 that
1hete will be a call ittention motion
{his afternoon

SHRI VASANT SATHE We do not

gree to this call attention proposi
tion

MR SPEAKER
1gree

SERI TASANT SATHR The:r we
will walk out

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) Aot
walk out alome?

If vou do not

12.40 hrs.

SMITH STANISTREET AND COM
PANY LIMITED (ACQUISITION
AND TRANSFFR OF UNDFRTAK

INGS) BILL*

Wifwaw A9 o st gvew
wwTea & Trew ot (ot e firsy)
§ of fuadY a7 g &Y w7 ¥
s s g fr @ fgr ¥ ded
forg @iz o el fefice
FAFW & whawr gl fer T
W& WY wETT FT oAvT FEA
a fax a1 39% wepefies fagay ¥
I F Ary e ¥y jreq
for w73 & wrafy & =y

MR BPEAKER The question is

“That leave be granted to ntro-
duce a Bill to provide for m the
public interest the acquisition and
transfer of thé right title znd inte
rest of the undertakings of Messrs
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Smith Stanistreet and Company
Limited, Calcutta and for matters
connected therewith or 1incidental
thereto

The motion was adopted

oY wivae fow & frliar g7 anr-
fe1l FAT 7 0

STATEMENT RE SMITH STANI-

STRRLT & CO LTD (ACQUISITION

AND TRANSFER OF UNDERTAK
TGS ORDINANCE

Pfew awr Tenw st avfes
wore ¥ g st (it ot fiewy)
& ot gl mRA g Y WA
fora, Sz we weeh fafede
(sTwat &7 wor Wi W) s
am, 1977 grar fewrmw awmd oy &
FTCOT TUTH AMHT OF sqrreny fey
v (fg=t gy e wewTwr) @y
2 9T T |

GRESHAM AND CRAVEN OF INDIA

(PRIVATE) LIMITED (ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS) BILL*

MR SPEAKER Mr George Ferna-
ndes has sent me a note that he will
be in Rajya Sabha Oh} you are al-
ready here

THE MINISTER OF INDUS1RY
(SHRI GEORGE FERNANDES) I beg
10 move for leav@ to Imtroduce a Ball
to provide for the acqumtion and
tiansfer of the undertakings of Mes-
«15 Grésham and Craven of India
(Private) Laimited for the¢ purpose of
ensurmg the contmuity of production
of goodd which are vital to the needs
of the Railways and of the industri~s
manufacturing enmnesping products
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